
CENTRAL ADinrNlSTRATIl/E TRIBUNAL. 3ABALPUR BENCH. 3ABALPUR

Original Application No. 9A of 200a

Oabalpur, this the I3th day of February, 2OO4

Hon'ble Shri G. Shanthappa, Ouditial Member

Lalu Thakur, s/o. ̂ ambhu Prasad,
Aged about 22 years* Occupation-
Nil, R/o* H» No. 403, S.B.I. Colony,
Behind Shri Lahari Baba Ashram,
Baldeobagh, 3abalpur (M.P.). ,,, Applicant

(By Advocate - shri Manoj K. Sanghi)

V e r 3 u s

1. Union of India, through its
Secretary, Ministry of Defence,
Neu Delhi.

2. General Manager, Grey Iron
Foundary, Ranjhi, 3abalpur. ... Respondents

ORDER (Oral)

By filing this Original Application the applicant

has sought relief for direction to the respondents to

consider his case for appointment on compassionate ground

in place of late employee shambhu Prasad.

2. The brief facts of the case as stated by the

applicant are that the applicant is the son of Late '

Shambhu Prasad iJio died in harness on 9.11,1999. The

deceased left behind his wife, three sons and one dau^tS]

including the applicant. There uere five legal represen

tatives of the deceased employee. The applicant had

earlier submitted an application for appointment on

compassionate ground. The said application uas rejected

on the ground that the deceased family had sufficient

means of livelihood, as they have received Rs. 1 ,57,53l/-

as retiral benefits and is also getting family pension of

Rs. 1,575/- plus OA. The respondents had also inforned

the applicant that since the applicant uas not qualified
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his case uas not considered. Subsequently the applicant
another

submitted his^/re presentation, a Jbngu it h the mark sheet,

uhich speaks about the qualification of the applicant as

Uth standard. This representation is dated 5th October,

2003. Since the respndents have not taken any decision or

the said representation of the applicant, the applicarfc

has approached this Tribunal claiming the aforesaid relief

3. Heard the learned counsel for the applicant and

perused the records carefully.

4. In the earlier order as per Annexure A-2 the

respondents have rejected the claim of the applicant on

the ground that he did not possess the requisite qualifi

cation. Subsequently the applicant had submitted the

representation dated 5th October, 2003 that he has passed
said

the Uth standard. The/representation is pending uith the
— .

respondents.

5. Ends of justice uould be met if L:!^direct the
dated 05.10.2003

respondents to consider the representation/submitted by

the applicant for appointment on compassionate ground. The

applicant is also satisfied if such direction is

issued. Accordingly, the Original Application is disposed

of at the admission stage itself,—^ uithout issuing

notices to the respondents, by directing them to dispose

of the said representation dated 05.10,2003 of the

applicant by issuing a speaking, reasoned and detailed

order uithin a period of tuo months from the date of

receipt of copy of this order.

(G Shainthappa )
Judicial Member

"SA"


